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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
* ok

O.2. 672/96. | Dt. of Decision

Syed Hafeezuddin .. Applicant,

Vs

1. The Commissioner of Central Excise,
Customs & Central Excise CommlsQion@rate,
Basheerbagh, Hyderabad.

2. The Secretary, Govt. of India,
Min. of Finance, Dept. of Revenue,

New Delhi. . .o Respondent%.

Counsel for the Applicant

Mr. C.V.Narayana Rao

Counsel for the Respondents ¢! Mr. V.Rajeswara Rao,

CORAM:

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.) /)
./

Addl.CGSC.
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Oral Order (Per Hon'ble Shri R.Rangarajan; Nember (Admnj) [

Heard Mr. C.V.Narayana Rao, learned counsel [for the
applicant and Mr. V.Rajeswara Rac, learned counsel for |the

respondents.

2 . The applicant retired as D%bughtsman on 31-%0-91
on superannuation. The Government of India by its progeedings
a %@éﬁ@i@%%@@/gé—Coord., dated 23-11-24 vide Circular No.[161/94
@ﬁggexureul) has reported to have extended the revised|scale
berefits to all the Draughtsmen working in the Central|Govt.
Organisation. The applicant submits that this benefitp was
made applicable with retrospective effect from 13-05-1p82 &E=m.
further

Iamdaea Ty, He/submits that he is entitled for the arfrears

of the revised pay scales from that date.

3, In order to get the necessary arre=ar benefits he

filed 5 representation dated 20-12-1994 {Annexure~II) [and followed
it;&ﬁ;with another grepresentation dated 30-03-95 (Anngxure-III).
He azlso sent ai@ﬁigingticé dated 08-12-95 (Annexure-}vl;but it

is submitted that these represéﬁtétions did not gee the light of

the day yet.

4, Aggrieved by the above, he has filed this QA praying
for a direction to the ;espondents to grant the revised scale
i.e., 1600-2660/-(pre-revised scale of Rs.425=700/- &E6) 550-750/-)
from 1983 onwards, as per Govt. of India proceedings No. 413{(1) IC/
91 of Govt. of India, Ministry of Finance (Dept. of Ekpenditure)

dated 19-10-94 as communicated in Ministry of Finance| (Deptt. of

Revenue)}New Delhi letter F.Nc.21/49/94-Ccord. dated 23-11-94 4@
with retrospective effect with all consequential beﬁefits includin

interest on the delaved payment.
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5. The learned counsel for the respondents subm
that the memorandum dated 19-10-94 does not indiCate wh
the benefit hzg to be given with retrospective effect.
applicant had retired in 1991 itself even before the is

the proceedings gated 19-10-94 he may not be eligible f

it ted
rther
As the
sue of

or the

benefits gpanted by the above said memorandum. But the memor-

A aoy U
anduﬂﬁé?inot specifi@@&h&e issue. If the respondents

are

going to reject this prayérdthey should have etIoOng resson

for rejecting the same. The very fact that the applicpnt was

in service ip 1983 from which date the retrospective !

was given it is for the concerned authorities jadi€d

senefit

]

to

decide,the issue on the basis of existing rules and regulation.

4

In view of the above, I think it is just and.proper if

a direction

is given to R-1 to dispose of the representatiors indi¢ated above

on the basis of the rulee and regulation and advig%hthe arplicant

crder
suitably by @& speaking/within a specified periocd.

6. In the result, the following direction is pgiven:-

R-1 should dispose of the representations ©f the

applicant refepred to above within a period of two mgnths from

the date of receipt of a copy of this order on the bgsis of the

existing rules and regulatiors and issue 5z speaking ofgder to the

applicant within a periocd of two months from the datd of receipt

of a copy of this order.

7. The OA is ordered accordingly st the admigsion stage

ho——T5

itgelf. No costs,

(R. Rangarajan

)
- Member{Admn.) ;ﬁ}b
1
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Dated : The 18th Junl 1996. u di-
{pictated in Open Court) ]Dywﬁzﬁ%Jhaﬂ é? %

sSpr

o -- W)




copy tb:—-

1,
- 2%

3.
4.
.5"
6.

R&m/=

One spare COpY.

The commissioner of Central Excise, Customs & Centra
Excise commissionerate, Basheerbagh. Hyd,

The Secretary, Ministry of Finance, Dipartment of
Revenue, Govt, of India, New Delhi.

One copy to Sri. C.V.Narayana Rao, ad ocate, CAT,Hy™

One copy to sri, V.Rajeswara Rao,'AddL. cGsC, CAT,Hv

One copy to Library, CAT, Hyd.
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